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L. €. HHH/TE U &t oY/ TR (02)/UwTETHTETS -2016.— @TE gra R A (s W wfavg S free)
fafrem, 2011 7 TR MG F 6 (TE, Hicqor fofrmt 1, fFrmfaiad Ty, T ST geer S AT T 5 R &
TETTHIE ©, T Gl 3T A SATEH, 2006 (2006 FT 34) €T 92 3hT STHRT (2) FRT T&ed MRt T AT Fd C S 1 &
et g[S wft saforlt i STeRt o T am 92 i STem (1) it SAVETET TeRfRa fora st & [T 3e@ st g o wrer g 0]
I 78 =1 &t St gl 3o ey ot 3w arta , et 38wt i wfr, e 7w stfmeen s i St g[S
U TS STl &, & A fe hi svarfer i wfea & awanq forem form s,

T AT G, AT S T, T FAHH SRR, AT @rer G S ATk NErhor, TTer ST W Semes wad, siear
Ts, 73 faeft-110002 T 372raT TTTRreHTOT o $HA It regulation@fssai.gov.in I ST ST HHT

S ey forfrermi o wsier 7 foreft +ft safer & weay smmerdt 3fi gamel W faffdse srater o steem & qo e grfererr g faem

foram ST |
ey fafas

1. wfere AT o R - (1) 3 forfi i wiferm T wrer g i ames (fosra o wiawe ST fefem) wemem fafem, 2016 30
(2) 3 TSI | 3ok ST JehTe 31 TRI@ i 99 & |

2. @ T IR e (o W wfave iR frefem) fafrem, 2011 % fafrem 2.3 & So-fafem 235 & fafafed was
S Terfia fera Stmar, 37t -

“qiq 78 o Bl Hl FOW & ¥ FEd, fher o aftwaedr ® i #d g3 100 didiem (0.01 wfawr) @iz ®
ST T LT ST hd g TehTT ST HaT |

e ST, A RIS Sferet
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MINISTRY OF HEALTH AND FAMILY WELFARE
(Food Safety and Standards Authority of India)
NOTIFICATION
New Delhi, the 3" May 2016

F.No. Stds/F& VP/Notification (02)/FSSAI-2016.- The following draft of certain regulations, further to amend
the Food Safety and Standards (Prohibition and Restriction on Sales) Regulations, 2011, which the Food Safety and
Standards Authority of India proposes to make with previous approval of the Central Government, in exercise of the
powers conferred under sub section (2) of section 92 of the Food Safety and Standards Act, 2006 (34 of 2006) is hereby
published as required by sub-section (1) of section 92 of the said Act for information of all persons likely to be affected
thereby and notice is hereby given that the said draft regulations will be taken into consideration after the expiry of the
period of thirty days from the date on which the copies of the Official Gazette in which this notification is published are
made available to the public;

Objections or suggestions, if any, may be addressed to the Chief Executive Officer, Food Safety and Standards
Authority of India, Food and Drug Administration Bhawan, Kotla Road, New Delhi- 110002 or sent on email at
regulation @fssai.gov.in ;

Objections and suggestions which may be received with respect to the said draft regulation before the expiry of
the period so specified, will be considered by the Food Safety and Standards Authority of India.

Draft Regulations

1. Short title and commencement :- (1) These regulations may be called the Food Safety and Standards
(Prohibition and Restriction on Sales) Amendment Regulations, 2016.

(2) They shall come into force on the date of their final publication in the Official Gazette.

2. In the Food Safety and Standards (Prohibition and Restriction on Sales) Regulations, 2011, in Regulation 2.3, in
sub regulation 2.3.5, the following proviso shall be inserted namely:-

“Provided that fruits may be artificially ripened by use of Ethylene gas at a concentration upto 100 ppm (0.01%)
depending upon the crop, variety and maturity”.
PAWAN AGARWAL, Chief Executive Officer
[Advt.-3/4/Exty./62(187)]
Note. - The principal regulations were published in the Gazette of India, Extraordinary, Part III, Section 4 vide
notification number F. No. 2-15015/30/2010, dated the 1% August, 2011 and subsequently amended vide
notification numbers:

@) F.N0.4/15015/30/2011 dated the 8" February, 2013.
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